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THE METAL CORPORATION
OF INDIA (ACQUISITION OF
UNDERTAKING) BILL, 1965

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
Sir, permit me to move:

"That the Bill to provide for the acqui-
sition of the undertaking of the Metal
Corporation of India Limited for the
purpose of enabling the Central Govern-
ment in the public interest to exploit, to the
fullest extent possible, zinc and lead
deposits in and around the Zawar area in
the State of Rajasthan and to utilise those
minerals in such manner as to subserve the
common good, as passed by the Lok
Sabha, be taken into consideration."

Sir, I beg to state that this is a legislation
which has been forced on us. 1 wish that
the company was working well, so that we
could make use of the scarce material
which is absolutely necessary for the
country. There are no other zinc mines in
the country. Zawar mine is the only place
where we can obtain zinc. This company
was started nearly twenty years ago, and
they have taken loans from all possible
sources. The Rajasthan State Government
has guaranteed so much. The Central
Government also had guaranteed. They
have also taken loans from different
banks. But unfortunately the company has
not been able to make any headway.
The machinery has arrived, some of it is
still lying in the docks; for two years it is in
the docks, and they are not able to pay the
amount and take it. Till today they have
not been able to smelt any zinc. They are
only taking the raw material, concentrating
it and sending it to Japan for smelting and
then bringing back the zinc.  Therefore,
Sir, when the possibility is there to produce
about 18,000 tonnes of zinc they are not
able to make full use of the potential capa-
city and I do not think they will be able to
do it, because they are not able to get any
further loans anywhere.  They have not
repaid the amounts taken by them. They
have already defaulted and no bank and no
Government will be in a position to give
them any further loans. Now unless
they have a sum of six crores of Tupees
they will not be able to make full use of the
potential capacity. Eighteen
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thousand tonnes of zinc is a very big amount
and there is no other zinc mine except in the
Zawar area.

Now, Sir, we import about 70,000 tonnei of
zinc today in India and we are spending
foreign exchange worth about eleven
crores of rupees, and if in spite of this demand
in the country they are not able to make use of
it, naturally, something has to be done. Now
they attempted to take loans. The Rajasthan
Chief Minister spoke to me. We had a
conference with the Finance Minister. We
made all attempts to see that the corporation
was put in a running condition. And after all
attempts we could see that the company was
not in a mood to part with its shares except at
their price. They wanted that a sum of six
crores of rupees be given to them. I do not
think any Government or any bank or
any Finance Corporation would give them
wherj they have already taken so many crores
of rupees and they are defaulters in repayment
every  year. Therefore,  under these
circumstances, after having tried to put them
on their feet, after having tried to make them
produce, the position is that the company,
which has been there for twenty years—it is
not as though it has been in existence for two
or three years—is in a stagnant condition even
after twenty years. The foreign experts and
advisers, who came, have left because the
machinery is not there. They are not able to
pay the foreign consultants. And added to this
they did not pay the labourers for about two
months. The Diwali came and a labour
deputation came to me and represented that
two months' salary was not paid and bonus
was not likely to be paid. There was a lot of
agitation. They came all the way to Delhi and
the labour leaders met me. But after
exhausting all possible methods of bringing
them round and making the company
produce for months together negotiations
were held with the Rajasthan Chief Minister
and all the concerned people. We were forced
to issue this Ordinance and take over this
company.

Zinc and lead are scarce in India and are
so badly needed for defence purposes. We
had to take over this company. This,
naturally, is not a pleasant job. It is not done
in this case on socialistic principles or any
thing like that. For purposes of the
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country's defence this metal is absolutely
necessary. Therefore this unpleasant task of
issuing an Ordinance and taking over this
company has been resorted to. Having taken
it over the Government will have to spend
money to take delivery of the imported goods
that are lying in the ports. They will be taken
over and then smelting started as quickly as
possible. I think, Sir, my friends and the
whole House would agree that this step was
forced on us and was absolutely necessary in
the interests of the country.

SHRI BHUPESH GUPTA  (West
Bengal): I would like to ask a question. X
want a clarification.

SHRI MULKA. GOVINDA REDDY
(Mysore): On a point of order, Sir. The point
of order is this. This very Ordinance that is
now placed before us in the form of a Bill
has been challenged in the Punjab High
Court in a writ petition. I raise the point
whether it is proper for us to discuss this Bill
when the very contents of this Bill are being
challenged in the court.

MR. CHAIRMAN: This is no point of
order. We will take it up.

SHRI BHUPESH GUPTA: I would seek
a clarification. It have been reported that
some private interests, a big concern wanted
to have some shares in this particular com-
pany, and one of the reasons for taking It
over was that the company did not allow Its
shares to be taken over by others. I seek a
clarification. I am not giving any opinion. I
would like to know if this company did not
allow another private company to have any
shares at all and, if so, whether the
Government have any materials and would
enlighten us on that specific and rather
intricate point.

SHRI N. SANJIVA REDDY: May I say
that this was the allegation made in the other
House also, Sir, namely that some private
company was interested in having the
majority of shares and that since this Metal
Corporation did not agree to that, this
Ordinance was issued. I may point out for
the information of my hon. friend that the
Government, at no stage, was aware of it,
and if this Metal Corporation
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liked to take the collaboration of some
foreigners, a Canadian firm was there and
they could certainly have done it. But even
that Canadian firm was not willing to
collaborate with them. Because it was in
such a mess, nobody was prepared to go and
collaborate with them. Therefore, Sir, it is
not true, and it did not come to my notice at
any stage till it was pointed out in the Lok
Sabha. There also I denied it.

Then some other hon. Member asked
about the court. May I just say a word in
reply ? This was also raised in the other
House. If the courts have the right to quash
this Ordinance, they have the right to quash
this Bill also. They have just taken it up and
posted it for hearing. They have the right to
quash it even after the Bill is passed. If it is
against the Constitution, if something wrong
has been done, the courts have the power to
quash it.

MR. CHAIRMAN: That has been our
position. We do not take legal decisions
here. We leave it to the courts to interpret a
law.

The Question was Proposed.

SHRI MULKA GOVINDA REDDY: Mr.
Chairman, I support the Bill that has been
placed before us. My complaint is that the
Government have delayed in taking over
such an important industry as the one that is
now being discussed. They should have
taken over this industry long back as this
scarce metal is a very important metal which
is needed for our defence.

[THE DEPUTY CHAIRMAN in the Chair.]

My complaint is that the Government
should not have resorted to this Ordinance.
They should have waited for Parliament to
meet and they should have brought in this
legislation in the very beginning of this
session.

Madam Deputy Chairman, there are some
other important non-ferrous metals which
are needed and which are now under the
control of private managements. These zinc,
lead and copper mines are mines which
should be worked not by any private interest
but by the Government themselves. Not
only these metals but the entire mining
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industry should be in the public sector. There
are now hundreds of thousands of mini-
jwners who are mining important metals and
exporting them to foreign countries. They
may be earning foreign exchange. All these
metals are very important for the economic
development of the country and for the
industrialisation of the country and even for
the purpose of earning foreign exchange
from outside. It must have come to the notice
of the Government that while exports are
made and foreign exchange is earned,
because of under-invoicing by the people
concerned the fjreign exchange that is earned
is not properly credited to the treasury. There
are some mine-owners who are making not
only lakhs and lakhs but even crores of
rupees as profit from different mines in the
different States of India. It is, therefore,
absolutely necessary that the entire mining
industry should be taken over by the
Government.

I would like to bring to the Minister's
notice that there are some facts which might
not have been brought to his notice. In
Mysore State, we have a big mining
industry. There are innumerable mines. We
have iron and manganese mines and in
Hospet we have the biggest iron-ore mine.
The Government of Mysore have time and
again represented to the Centre that the fifth
steel factory should be located in Hospet.
But some how or the other, in spite of the
fact that Hospet deserves a steel mill on its
own merit, the Government of India thought
fit to appoint an  Anglo-American
consortium to give a decision and that
decision went against Hospet and in favour
of Vishakhapatnam. I would also like to
bring to the notice of the hon. Minister that
there are many mine-owners in Mysore
State particularly in Bellary district. When
applications for mining licences are
received, they should be considered only if
they are according to the rules framed under
the Mining Act. In Mysore unfortunately, it
so happens.

SHRI N. SANJIVA REDDY: Madam,
here we have a separate question, but the
hon. Member is speaking of Mysore and
steel plants.

THE DEPUTY CHAIRMAN: You
may confine yourself to the scope of the Bill.
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SHRI MULKA GOVIND REDDY:
I am confining myself to the Bill, Madam.
There are important metals and I am just
bringing to the notice of the Government
certain things connected with them.

SHRI N. SANJIVA REDDY: Go
ahead, go ahead.

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman, as I pointed out
in the beginning these are very scarce metals
which are needed for our defence purposes.
Considerable delay has occurred in the
taking over of this industry. Much scarce
foreign exchange could have been saved if
thise had been properly worked from the
very beginning. The hon. Minister narrated
that the Company had borrowed from all
possible sources and yet they were not in a
position to work with this industry on a
profitable basis. They could have produced
about 18,000 tonnes of zinc that is so very
necessary for the defence purposes. If the
Government takes it over, it should see that
the overheads are not too heavy, and they
should see that these mines are properly
worked and the metal is produced for our
defence purposes. While 1 extend my
support to this Bill, I plead with the hon.
Minister that all such industries connected
directly or indirectly with defence
production and meant for defence purposes,
should be taken over by the Government and
they should not hesitate to bring forward
legislation to take over some other concerns,
just because they are being run and managed
by industrial tycoons of India. I support the
Bill. Thank you.

THE DEPUTY CHAIRMAN: Mr. Chor-
dia and Mr. Gupta are not here. The
Minister.

SHRI N. SANJIVA REDDY: Madam. |
thank the hon. Member for the support that
he has given to this Bill. There are only one
or two points connected with this Bill that he
has raised. He has asked: Why was the
Ordinance issued? Madam, I think when we
take over, a time lag is not very desirable.
Also as I said in the beginning in my
opening remarks, for two months wages had
not been paid to the labourers. And even the
Diwali bonus which had been agreed upen
was not paid and there was a lot of agitation.
What
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there was, even that was in danger of being
damaged. After all, when we had decided to
take over the thing, the earlier it was done
the better. We did it and we have come to
this hon. House with the full confidence and
hope that this good action will be supported
by everyone in the House, including the
tion. Member who spoke. So we issued the
Ordinance and took over this industry.

The hon. Member spoke about other
metals. We are short of non-ferrous metals
in this country, except aluminium. Alu-
minium can be developed in this country
because we have got enough of bauxite. But
for other metals we are still to find out
sources. We are planning aerial surveys with
the assistance of Americans and Russians
and only if and when we find them we can
open out new sources. For the present we
have to be content with what little we have.
There is not much of these non-ferrous
metals in the private sector either. Very little
is being produced in India whether it be in
the public sector or in the private sector.
Hon. Members may be interested to know
that recently we have registered an
Aluminium Corporation in the public sector
and we have one concern in Koyna and
another in Korba in Madhya Pradesh. So we
are trying to develop these things wherever it
is possible and necessary. Even this Metal
Corporation, if it had been running properly,
we would certainly not have taken it over
and spent so much money on it. We would
have invested the money in a new industry.
But unfortunately this was in such a bad
state that nobody could help it, and even
with the goodwill of the Government and of
the financial corporations and the banks, they
were not able to run it. Therefore, we had to
take it over. In the future, Madam, wherever
it is necessary, the Government would see to
it that new corporations are set up. As we
have done in the case of aluminium we will
do in other cases also.

I do not think it is necessary for me to
discuss now the whole of the mining indus-
try. Therefore, I once again thank the hon.
Member for giving support to this Bill. I am
sure hon. Members would watch the
progress of this industry and am hoping that
it will develop in a very short time.

IKAJYA DABHA|
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THE DEPUTY CHAIRMAN: The ques-
tion is:

"That the Bill to provide for the acqui-
sition of the undertaking of the Metal
Corporation of India Limited for the
purpose  of enabling the Central
Government in the public interest to ex-
ploit to the fullest extent possible, zinc and
lead deposits in and around the Zawar area
in the State of Rajasthan and to utilise
those minerals in such manner as to
subserve the common good, as passed by
the Lok Sabha, be taken into considera-
tion."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take up the clause-by-clause considera-
tion.

Clauses 2 to 8 were added to the Bill.

Clause 9—Right of Government to
disclaim certain agreements.

SHRI V. M. CHORDIA (Madhya Pra-
desh): Madam, I beg to move:

1. "That at page 5, lines 11 to 13, for the
words 'The Central Government may,
within one year from the commencement
of this Act, apply to the Tribunal for relief
from the agreement and the Tribunal,' the
words 'the Central Government may
terminate the agreement and the party
affected by such termination may, within
one year from the date of such termination,
apply to the Tribunal for getting
compensation for such termination of
agreement and the 'Tribunal' be
substituted."

gy afi mgn, T fadas F €0
s g T tfedram ¥
s # S St T e R
7 7 qEOC B gATL BT RW AL
¥ grer i e aaAT g 1 T
1 A7 T wE wEE AE o & g
S &1 gy AT reEIAw § AT |
§ =i @ vF e fone #W W )

T A T T FERIT T FE w
£ st gw w1 @w ww & e
gua wdf waw 4 qw o g
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€ TS WS, GRET A AW, a7 § o gw greqe 4 an 4w
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T qE T U AT AR ¥ IV
TFAH &N @I 8, TO FC &1 W8 a8
FIEPIAR § T | g FUC T AR
FT AT W WiE, TE IO O &
A @ g ) Al ¥ 9 S
Qg T o 77 fad sraa w0
TET AT | 519 W & AR AT
faar & f% v vdWz #r 413 7% ar
fog 7w ¢ T 5o swedfgg
9T HIFIT FFAAA F THAC F AL
# s 1w AT s (T 5@ F
¥ geadia TFAT FIET AGT 4TAT § 4T .
Fre THIT O T O AT & The question was proposed.
qg FHr G0 FATO WOFTT G ATE
A e o 0 SHRI N. SANJIVA REDDY: Madam, there

BT A AT HTFATE T80 TTT 49 evidently some misgiving about this clause.
#< gaFT afomy 3z gor fw #rge7- The Government steps into the shoes of the

% OO aeT & : - -~ Corporation and naturally Government has to
™ ?: L ‘WTT.T ) f'E[if ':‘fi"TT protect the various agreements entered into in
& o TEUT d= T é I @4 & TAT  the course of the few years. It will not be proper
G E‘ﬁ Fife Taf IART ATSEY O say that the Government will not appeal to

& 2 - the Tribunal or take action. Having stepped into
3 fe 37% Faa 7 ¢ @ §F q@WRE the shoes of the Company and having taken
pany 2

for =<0 21 o & TE AT i over the agreements also, we will have to

s = . . defend them. My friend has been saying that
A, 9% TR fe awaT =g & there is no similar provision anywhere else. [

{I{E‘fﬁf # ST ArEr % G W am afraid he is not correct. Similar provision
AT FroeTAT 5 9% @i : — exists in the Life Insurance Corporation Act and
) _E"‘Glm\g - fgi'! i S the Air Corporation Act. We will have to be
Fg T o g e 2 AT responsible for protecting the agreements
qZ FHIC CEA | aaﬁ—( tar fegfm i entered into by them. There is, therefore,
Eﬁ‘: ﬁ . < fr #it 70 nothing wrong in this.

W AT A AT W E, 4 4
g7 % % &9 9% T34 A7l 8 |
& o g wTa § % 9 FveEn e
W 4, @rEAr W AT g7 S9TET 9T,
e F;'TITf{ AT 41 W 7 q9g THE DEPUTY CHAIRMAN: The question

T = SO ST s
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& A @ g (e i @
sdr S ST 2 T 5T T The motion was adopted.

al -

3 qE9E S B AT g B w w7 Clause 9 was added to the Bill.

Q‘!fﬂfﬂ@"-‘ﬁ &< 9r 97 odr fegfa "For text of amendment, vide col. 4082 Supra
§ gg "< foedmrdr #E, e S0
ag WL AT fF AR Ag IF I A AR

A qOF A AT TG, o oA w6k
AT TAET FTAA EOW, MAT FET THT
FIE Sqawar ERiT, GO A GET 9\ r
T {5 wré wr oo & forent f o
AT Zreeqqe & §mq o9 2w
THE FFAFTATE T3 & AT qg AT HT
2 & swfag gar f5d 1 9t =
vt %71 ) &1 F W& wEE 4 mAAT
FET 7 a7 70 G0 KT EET T
FT &% 7T |

SHRI V. M. CHORDIA: Madam, I beg leave
of the House to withdraw the amendment.

* Amendment No. 1 was, by leave,withdrawn.

"That clause 9 stand part of the Bill."
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Clause 10—Compensation for acquisition of
undertakings SHRI V. M. CHORDIA:
Madam, I move:

2. "That at page 5, for lines 31 to 35,
the following be substituted, namely:—

'(b) where no such agreement can be
reached, the Central Government shall
determine  the compensation in
accordance with the principles specified
in the Schedule, and the affected party
may refer the matter to the Tribunal
within a period of three months from
the date of such determination.'

3. "That at page 5, lines 36 to 40 be
deleted."

4. "That at page 6, line 3, for the words
'four per cent." the words 'six per cent', be
substituted."

The questions were proposed. SHRI
KHANDUBHAI K. DESAI (Guiarat):
Same as the previous amendment.

it fawergwe aamenest sl ¢
ITAATIIT HATTAT, TAIR UF HEAD
wawr F waT ¥ g (e fr dw g
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" wEraT o avg & 9w &1 TRy
€ ST T & T qus, 9% SU &
/T § AT AAg A faw d@y e g,
w gtz 7 fow #& 9¢ 3977 51 @
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3T & & I FgAr wriew fiw s
T8 AW @ A g A T &
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w0 % g g A ARy a9
STEET FEH g7 AR |

ga Fwtee ot A4 faar @ @A 36
§ 40 ATET TF F1 @A F@ ¥ w20

- - -,
& T 9T W g

"Notwithstanding that separate valua-
tions are calculated under the principles
specified in the Schedule in respect of the
several matters referred to therein, the
amount of compensation to be given shall

be deemed to be a single compensation to
be given for the undertaking as a whole."

Syavdia wgmdr, S99 ST #
WA iR ¥
Fqas, fogaa & feema &, aw & o
AT FT &% OF 96 JUHI T a7
oreT § WX ag ST 9 99 A
WTRET & a1 g g g =red & e
IR & I, TF G EIA, WA AHF, O
& qvd SEEr @W & A | a
¥ gENT wEr & a1 i SrdAr Fw,
f& T gwF1T %1 497 sufa g1 &
¢ & ofr fom-fowr et &7 dequwa
o §Y S AN HTHA AT T IAR AAT
¥ETC FTH a7 747 7 g i g
T GuE | A AfeET A | @,
f& o aF s e o
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AIAFT FaA1 ¢ A1 AT H=B1 WA
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& ST 1§ gftE & i AT e
f& ¥ g dUT B SR FE
FT FX |
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ATAEATET & FTO7 ‘oAt geerd
At freard’ & smare = Fo T I
T W 1T FAq Iaw e @
e 8, 4 (EATET I F A1F Wi IAT
dar €l 2|7 Wy M gL g T
7% dFr 41 TG @ dwer AT Y
tfomammiarsmarw g fF
gardr woATe T e Afama & fEw
EEER LR EERES L e e i 4
HTAT & AT &T W1 SAr G I T €=
O fF ZaTt 721 TAF AT 999 N
feardire § arrEETE AR 3
aF AN TR AT TAET WA AT
AT qer e fTar s swaar
T 6 qfFwa 71 e famm s )
T A W q dAT AwMT S
fd & A1 AT9T @ WAl WEEA !
AT TG |

SHRI N. SANJIVA REDDY: Madarr,
it is not necessary for me to say that we
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will have to be just to the other party also.
When we take over, compensation has
naturally to be paid and when you pay
compensation if there is any disagreement
between the party and the Government
naturally the Government refers it to the
tribunal. I do not see anything wrong in that.
It is necessary to be fair and it has to be to
the satisfaction of the other party also.

The second amendment is to delete the
chuse. I do not think it will be correct to
delete it. How are we to calculate for each
item and pay separately? Suppose we agree
on the cost of the building and we pay
Compensation for the building but not for the
land ? How are we to pay for each item
separately? There are so many items,
hundreds of items, land, building, machinery,
mines, raw materials and so many things. If
the Government is expected to pay for each
item separately and not for the disputed
items, it will not be proper. Compensation
has to be paid after a proper calculation for
all the items together and the whole amount
should be paid together. That will help to
reach an agreement quickly. Otherwise if for
each item we pay separately 1 think it will
create a lot of confusion.

About the rate of interest, he said that it
should be raised from four per cent, to six pir
cent. It is only a notional figure. The qujstion
of interest would arise if within six months
after the tribunal has given the judgement the
Government does not pay. The question of
Government not paying after the tribunal has
given the judgement would not arise at all.
And there is a period of six months
prescribed; that safeguard, that protection is
there. Even after six months if the
Government does not pay then the question
of interest will arise and interest will be
given. So there is no point in increasing the
rate to six per cent and there is nut need to do
that because the Government will be in a
position to pay. After the judgement by the
tribunal there need be no delay of more than
six months. Sy 1 think my hon. friend should
withdraw his amendments and allow this Bill
to be passed.

THE DEPUTY CHAIRMAN: What do
you propose to do?

[RAJYASABHA]
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THE DEPUTY CHAIRMAN: All right; I
will put Amendments Nos. 2 and 3 to vote.

The question is:

2. "That at page S, for lines 31 to 35,
the following be substituted, namely:—

'(b) where no such agreement can be
reached, the Central Government shall
determine the compensation in accord-
ance with the principles specified in the
Schedule, and the affected party may
refer the matter (.to the Tribunal within a
period of three months from the date of
such determination.',.

The motion was negatived.

THE DEPUTY CHAIRMAN: The ques-
tion is:

3. "That at page 5, lines 36 to 40 bo
deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: Now,
Amendment No. 4, he wants to withdraw.
Has he the leave of the House to withdraw
his amendment?

No hon![member dissented.

* Amendment No. 4 was, by leave, with-
drawn.

THE DEPUTY CHAIRMAN: The
question is:

"That clause 10 stand part of the Bill".
The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 17 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill.

#[For text of amendment, (vide col. 4085
supra.]
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SHRI S. SANJIVA REDDY: Madam, I
move:

"That the Bill be passed."

The question was proposed.

SHRI KHANDUBHAI K. DESAI
(Gujarat): Madam, I feel that the Minister
should net have been apologetic about
taking over the Metal Corporation. It has
been in an absolute mess. I had an oppor-
tunity to go to the mines about a year back.
Much precious time had been lost during the
last twenty years. Particularly I would place
before the hon. Minister that metals like
copper, zinc, lead, aluminium, etc. are the
materials for which we have to pay
considerable foreign exchange. The private
enterprise is not in a position to exploit it
fully in the interests of the country. There-
fore the time has come to take it up our-
selves. After the experience of the Metal
Corporation for so many years it is time that
the exploitation of scarce materials is taken
over by the Government bee. use they can
explore properly, have the necessary smelting
apparatus and expedite the refining and other
processes necessary to produce these scarce
materials which are absolutely essential
almost for all industries, particularly the
defence industries. That is all I have got to
say. The hon. Minister was unnecessarily
apologetic  about taking ever this
Corporation. He should have taken it up
much earlier.

&t fawegwre waETEst 9o
I WEEAl, w4 4z faius w1
WA A W AT AT FOET
& UCuF ¥ g feE @
ST BT T FI G Z 1 A
T ¥ TEl TCAT AL AV WA WA A
¥ W0 avT avasy faan, SER ¥ T
gFe @l gar 2@t 97 Fqear
TEAT g & AT A4g IAN AF &
G o FFT—AA  FI9T Tg | A
f@ awg & & w1 FEEIE
LA A B 1o S PR € ol ) 33
I8 a4 T4 4 fF fows eneme
TT SEH! AAAF 3T & WA 7 |
TF FEA U gHIL WAl AT A AG A
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greF 774 & fau g o4 feafs o
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I@ # wg g g g ogmd

g gaar  wefufimas wm
geaT A gmfey

THE DEPUTY CHAIRMAN: Mr.

mChordia, please do not make a speech. It is
the Third Reading. You cannot make a long

speech now.

it farvergwTR. AR ATt Srfear:
mf T ZA R
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Y

q oy 77 § BF o 9 adl w0
I § TEST GYETY SH TR

THE DEPUTY CHAIRMAN: This is the
Third Reading. You have to keep it within the
scope of the Third Reading. You cannot deliver
a speech as you would have done at the
consideration stage, when you were net in the

g dare 71 g et & et oy
TN B AT AT T T TS I
TAFT ITAST FT )

House.

ot faawrwaTe FeATATAE 9refran
oy v fadan & T e o sa e
TR T 7 7F0 § AT Iwwi frw avg
¥ e Wfz, % R T 97 @
§ Wift w7 =% fag a1 @a 2@
M@ T

o

THE DEPUTY CHAIRMAN: What .you
are saying does not fit into the Third
Reading.

oft fawerg e AemeTet [t
HT TTHIT § 0 FOGRAOT F1 GA9GHE

SHRI M. RUTHNASWAMY
(Madras): Madam Deputy Chairman, may I be
allowed, at this late stage, to make a brief
contribution to this debate ? It consists in
congratulating the Minister of Steel and Mines
on following one of the fundamental principles
of the Swatantra Party in bringing this Bill
before the House. The Swatantra Party believes
in the State entering the field of private
enterprise only when private enterprise has
failed or when private enterprise cannot
undertake certain projects. I am glad that the hon.
Minister has followed this very important
principle that should regulate every entry of
Government into the field of private enterprise.
Especially in the field of extractive industry it is
necessary that the Government should play, if
not the
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[Shri M. Ruthnaswamy] sole part, a
predominant part, because the extractive
industry is concerned with the exploitation
of the natural and national resources in raw
materials of the country. It should not be left
to the whims and caprices of the private
industry. If private industry can manage any
extractive industry, by all means allow it to
do so, but in this case it has failed
grievously and [ congratulate the hon.
Minister on bringing forward this Bill.

SHRI N. VENKATESWARA RAO
(Andhra Pradesh): Madam, [ rise to
congratulate the hon, Minister on bringing
forward this Bill before the House. It is
rather a pity that my hon. friend, Mr.
Chordia, has repeated certain allegations,
which the Minister has refuted earlier in
categorical terms. Be that as it may, I am
sure the hon. Minister needs no defence from
me. I would, therefore, like to confine
myself to saying that it would not be enough
to take over the Metal Corporation of India
just to exploit the zinc and lead deposits in
Rajasthan. The new body should explore the
country for non-ferrous metals. I, for one,
cannot bring myself to believe that our
country is poor in non-ferrous metals. There
was a time when foreign experts were saying
that no petrol could be found in India. They
were saying that India was outside the petrol
belt and so there was no likelihood of petrol
being found at all in our country.

But once a diligent search was made with
the help of Russian and other East European
experts we have found ample resources, and
I am sure that further exploration would
make us very self-sufficient, not only self-
sufficient but more than self-sufficient in the
matter of oil. Likewise I believe there is
every likelihood of finding ample deposits of
non-ferrous metals, provided a diligent
search is made for with the help of experts,
and it should be up to the new body to carry
out this exploratory work.

Madam, I would also like to suggest in the
present crisis it should be possible for our
experts to devise ways and means of
substituting non-available metals with those
that are easily available in our country. For
instance, a metal like copper is scarce and
more costly than aluminium. So wherever
possible, aluminium should be

[RAJYASABHA]
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used in place of copper. I know an instance
where an enterprising manufacturer....

THE DEPUTY CHAIRMAN: That is
outside the scope of the Third Reading.

SHRIN. VENKATESWARA RAO:
I am making just a suggestion.

THE DEPUTY CHAIRMAN: Speak on
the Third Reading for or against the
provisions of the Bill.

SHRI N. VENKATESWARA RAO: Well,
Madam, it should be possible to find
substitutes for scarce metals, and I hope that
the new body that is taking over this Cor-
poration would have a comprehensive pro-
gramme to help our country to develop on
proper lines in this matter.

SHRI N. SANJIVA REDDY: Madam, 1
thank the hon. Members for the valuable
suggestions they have made. We have been
having in mind the suggestions made by my
friend, Mr. Venkateswara Rao. Already
research is going on in the laboratories
whether aluminium could replace copper.
About his feeling that India is full of non-
ferrous metals provided we search for them, I
too have a similar feeling and it is because
of this that we are planning aerial surveys,
and if we can find them and become self-
sufficient, it will be a position about which
India would ba proud and happy.

My friend, Mr. Chordia, has made some, I
will not say allegations but, suggestions. I do
not think the position he has stated is correct
if 1 understood) his Hindi very correctly. We
are attempting to do our best to run the
Corporation and produce very good results.
It is only for this purpose that this is taken
over. A long rope was given to the Metal
Corporation and they did not make use of it.
The Chief Minister of Rajasthan was
anxious that the company should begin
producing. Even we, the C ntral
Government, were not anxious to take it
over as [ said earlier. All possible help had
been given. When they have taken crores of
rupees as loan, if they do not repay even
instalments and the machinery is lying in the
docks for years, when they arc not able to
raise any capital by themselves, which bank,
which corporation, which Government will
give them? We have been forced by
circumstances to take it over. There is
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absolutely nothing there and we should I not
read anything beyond this in the action
taken by the Government. 1 thank the hon.
Members for giving valuable suggestions.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill be passed."
The motion was adopted.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at twentyfive minutes past one
of the clock.

The House reassembled after lunch at
half-past two of the clock, the VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) in the
Chair.
THE KERALA APPROPRIATION
(NO. 5) BILL, 1965

THE MINISTER OF PLANNING (SHRI
B. R. BHAGAT): Mr. Vice-Chair-man, I
beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Kerala for the services of the
financial year 1965-66, as passed by the
Lok-Sabha, be taken into consideration."

Sir, this Bill arises out of the Supplemen-
tary Demands for Rs. 2.84 lakhs voted by the
Lok Sabha on the 26th November, 1965, and
the expenditure of Rs. 3-82 lakhs 'charged'
on the Consolidated Fund of Kerala. The
Supplementary Demand Statements
presented to the House give the explanations
in support of these proposals. It is not
necessary for me, therefore, to go into these
in detail.

I would, however, like to take this oppor-
tunity to say a few words about the develop-
mental activities of the State. The outlay on
the Third Five Year Plan of Kerala was
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originally fixed at Rs. 170 crores to be
financed by a Central assistance of Rs. 109-
40 crores and the State's resources of Rs.
60-60 crores. The approved Plan outlay for
1965-66 was fixed at Rs. 41-65 crores of
which Central assistance amounted to Rs.
28-90 crores. This raised the total outlay for
the five-year period to Rs. 173-22 crores.

In May, 1965, the State Government sent
up comprehensive proposals for an additional
outlay on certain productive schemes already
in progress and on some new schemes having
an immediate impact ' on the development of
the State as a supplement to the State Plan
already agreed to. These were carefully
examined and an additional outlay of Rs. 5-
63 crores was sanctioned in June, 1965. This
included Rs. 2-35 crores for power, Rs. 1-50
crores for industries and Rs. 1 * 10 crores for
irrigation. An additional assistance of Rs. 30
lakhs has also been sanctioned for minor
irrigation works.

The total outlay of the State Plan foi 1965-
66 now adds up to Rs. 47.58 crores and for
the Third Plan period to Rs. 179-26 crores.

Having regard to the present need to step
up food production, the Centre has
sanctioned under the "Special Development
Programme" a sum of Rs. 119-34 lakhs.
This amount will be utilised for Agriculture,
Animal Husbandry, Fisheries and Co-
operation.

Rapid industrialisation is vital to the
progress and development of the State. The
outlay during the Third Plan period on
industries will be about Rs. 14-4 cores.
Certain Central Sector projects are also
coming up in Kerala. The important amongst
these are: the Hindustan Machine Tools
which has started production, and the Cochin
Refinery which will be commissioned in May
next. The Project Report for the proposed
Ship Building Yard is likely to be received
early next year. The Project Report for the
Precision Instrument Project is under
examination. It has also been decided to set
up a Fertilisei Project at Cochin. A unit of
the Hindustan Insecticides, Ltd. at Alwaye
for the production of Benzene Hexachloride,
a pesticide.



